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3<e / ORDER

PER: Narinder Kumar, Judicial Member,

On 23.04.2025, Learned CIT(A), National Faceless Appeal Centre,
Delhi, dismissed the appeal filed by the assessee and thereby upheld the

assessment order dated 26.12.2019, relating to the assessment year 2017-

18.

In this way, Learned CIT(A) has upheld computation of total income

of Rs. 15,08,980/-, due to addition of Rs. 11,32,000/-.
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2.  Arguments heard. File perused.

3. Ld. AR for the appellant has put forth only one submission that the
matter may be remanded as the assessee-appellant could not participate in
the appellate proceedings, and also because the Assessing Officer did not
consider all the documents which were submitted by the assessee.

Ld. AR has explained that the documents pertaining to the income of
the husband of the assessee were not considered by the Assessing Officer.
4.  As is available at page 2 of the impugned order, passed by Learned
CIT(A), 5 notices were issued by the office of Learned CIT(A) u/s 250 of the
Income Tax Act (hereinafter referred to as “the Act”), but there was no
response to the first three notices dated 26.12.2020,26.10.2023 and
28.12.2023.

5. It further transpires that notices dated 05.02.2025 and 20.03.2025
were also served upon the assessee-appellant, and the assessee-appellant
sought adjournment on both dates of hearing i.e. 12.02.2025 and
03.04.2025. That is how, Learned CIT(A) observed in para 3.1 that the
appellant remained non compliant, despite ample opportunities, and that
he had no objection, but to proceed further. That is how, the appeal was

disposed off.
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6. Ld. AR for the appellant has submitted that the appellant could not
participate in the appellate proceedings because of non communication of
notices by her AR. However, he further submits that all the relevant
documents were submitted before Learned CIT(A), but the same could not
be considered for want of appearance on behalf of the appellant.
7. In the given situation, we find that the appellant needs opportunity of
being heard, even though for his non participation in the appellate
proceedings, she deserves to be burdened with costs.
8.  On going through the assessment order, which is somewhat illegible,
we find that as per reply furnished by the assessee, she had received
certain gifts; that her husband had incurred house hold expenses during
the financial year 2014-15 to 2016-17, as per copy of the bank statement of
her husband, that was submitted in proof of cash withdrawals from the
bank.
9. Ld. DR for the department has submitted that the Assessing Officer
passed the assessment order taking into consideration all the aspects,
including statement of the assessee recorded on 20.11.2018 in respect of
assessment years 2016-17.

However, on going through the assessment order, we find that the

Assessing Officer did not join husband of the assessee in the proceedings.
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The Assessing Officer also did not discuss the plea put forth by the
assessee-appellant that her husband had incurred house hold expenses
during financial year 2014-15 to 2016-17, in support of which copy of bank
statements of the husband of the assessee is stated to have been
submitted.
10. In the given situation, instead of remanding the matter to Learned
CIT(A), we deem it a fit case to remand the matter to the Assessing Officer
to provide reasonable opportunity of being heard to the assessee, on all the
aspects as regards assessment for the year under consideration.
Result
11. As a result of the above discussion and findings, this appeal is
disposed of, for statistical purposes, and the matter is restored to the files
of the Assessing Officer for decision afresh, providing reasonable
opportunity of being heard to the assessee.
12.  Due to non compliance of notices issued by the office of Learned
CIT(A), the assessee-appellant is burdened with costs of Rs. 1000/- (one
thousand only). Costs to be deposited in “Prime Minister's National Relief
Fund”.

The assessee-appellant to produce before the Assessing Officer,

receipt in proof of deposit of cost of Rs. 1,000/- (one thousand only)
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imposed today, and thereupon, the Assessing Officer shall commence
proceedings.

File be consigned to the record room after the needful is done by the
office.

Order pronounced in the open court on 08/09/2025.
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